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made available, except for 80 of them. 
I* this correct?

Shri K. D. Malaviya: We are try-
in g  to find accommodation for every-
one. Naturally, it might take a little 
time. W e hope that we shall look 
after the comforts of all the staff.

Legal aid to Scheduled Castes and 
Scheduled Tribes

*2036. Shri Slddiah: Will the Minis-
ter of Home Affairs be pleased to 
refer to the reply given to 
Starred Question No. 797 on the 
4th December, 1957 and lay a state-
ment on the Table showing:

(a ) whether the schemes have since 
been formulated in regard to the 
grant of free legal aid to the Sche-
duled Castes and Scheduled Tribes 
io  the Union Territories;

(b ) if so, the details o f the schemes;
(c ) whether there is a proposal to 

sanction grants to various States for 
the above purpose during 1958-59; 
and

(d) if so, the total amount set part 
for each State?

The Deputy Minister of Home 
Affairs (Shrimati A lva): (a) Schemes 
for giving free legal assistance to the 
Scheduled Castes have been received 
from  Delhi and Himachal Pradesh. 
There is no need for such assistance 
in the Andaman and Nicobar Isalnds 
and in the Laccadive Islands. P ro-
posals from Manipur and Tripura are 
still awaited.

(b ) Himachal Pradesh Administra-
tion have not given any details of 
their scheme which is likely to cost 
Rs. 5,000 during the year. Delhi 
Administration have provided Rs. 3,000 
for giving legal aid in the form  of 
lawyer’s fee, court fee etc. in eviction 
and debt redemption cases.

(c) Yes.
(d) A  statement is laid on the 

Table of the Lok Sabha in respect of 
those States only from which pro-
posals have so far been received. 
{See Appendix VIII, annexure No. 
124].

Shri Siddfah: May I know why 
Mysore, Madras and some other 
States have not been given any allot-
ment?

Shrimati Alva: We have not receiv-
ed any information from these two 
States yet.

Shri Siddiah: May I know whether 
the Kerala Government had recom-
mended separate allotment for Sche-
duled Castes, and if so, why that 
recommendation has not been accept-
ed by Government?

Shrimati Aiva: The figure regard-
ing Kerala is given in the statement. 
I f they had asked for a separate allot-
ment, it must be under examination.

Shri Thimmatah: May I know in
which cases this legal aid should be 
utilised by the State Governments?

Shrimati Alva: 1 have made it very
clear. It is in eviction and debt re-
demption cases.
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Shrimati Alva: 1 have no informa-
tion on that.

Shri Dasaratha Deb: May I know
whether the Tripura Administration 
has made any recommendation ,to pro-
vide such legal aid to the Scheduled 
Tribes of Tripura?

Shrimati Alva: Tripura is not in 
the statement which I have laid on 
the Table of the House. We have 
not heard anything from Tripura.

Shri M. R. Krishna: Since very 
few  members o f the Scheduled Castes 
are benefited by this scheme, do the 
Government of India propose to give 
proper publicity to this? May I also 
know whether the • Government of 
India would give this assistance direct 
to the parties if they assure the G ov-
ernment of India that they would 
bear 50 per cent o f the costs?
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Shrimati Alva: No, Sir. W e give 
nothing directly to the parties. It is a 
problem that the State Governments 
undertake; and, w e share 50— 50.

Smuggling- of Arms

*2031. Shri V. C. Shukla: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that some 
smuggled arms of foreign make have 
been recently captured from some 
dacoits in Madhya Pradesh; and

(b ) if so, the action taken by Gov-
ernment to stop such smuggling of 
arms?

The Minister of State In the Minis-
try o f Home Affairs (Shri Datar):
(a) and (b). The requisite information 
is .being collected and will be laid on 
the Table o f the House.

I have received some information; 
but it is vague. They say that some 
arms have been discovered. We are 
pursuing the matter with the State 
Government. As soon as the informa-
tion is available, we shall lay it on 
the Table.

Shri V. C. Shukla: I do suspect
strongly that these brand new Ameri-
can weapons that have been captured 
in Madhya Pradesh have been some 
o f the many that have been smuggled 
ii\to India in order to disturb the
law and order situation here. May 
I know if the Government is investi-
gating this aspect o f the question also?

Shri Datar: We shall convey the
information to the State Government 
and call for full information.

Shri V. C. Shukla: May 1 know
whether the dacoit menace in Madhya 
Pradesh has taken a very serious turn 
at this time? In view at this, are 
the -Government considering any 
measures to help the State Govern- 
ment to check this menace?

Shri Datar: Whenever the State 
Government ask for help, we do give 
them.

Shri Raghunaih Singh: What i3 the 
make of these arms? What is th<* 
country of origin?

Shri Datar: That itself is a matter 
on which the State Government will 
throw light.

Shri Raghunath Singh: But, you
have got the arms. W e want to know 
what is the make of those arms and 
what is the country of origin.

Shri Datar: A ll the information I
have got is that arms of foreign 
make have been discovered. What 
this ‘foreign’ is, has to be made clear 
by the State Government.

Mr. Speaker: They have not yet 
been investigated; what is the good 
of pursuing this?

Shri Joachim Alva: Is Government 
aware that the late Brigadier Wingate 
practised his strategy in the gules of 
Madhya Pradesh before he took his 
Chindits to Burma? Is Government 
also aware that the jungles of 
Madhya Pradesh offer a suitable place 
for all these exploits?

Mr. Speaker: That is Geography.
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Shri Datar: I should like to re-
quest the hon. Member to wait until 
I get the information from  the State 
Government.

Kutab Mlnat

f  Shri D. C. Sluuma:
Shri Raghunath Mufti:

*2«SJ. Shri S. C. B w w h r
Shrlmatt Ha Palchauilhuri:
Shri KL B. Malvla:

Will the Minister o f Srkiatlfc Re- 
m M i  and Cultural Affair* be
pleased to refer to the reply given to




